[bookmark: _GoBack]FORM A
PUBLICANNOUNCEMENT
[Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Personas) Regulations, 2016]
FOR THE ATTENTION OF THE CREDITORS OF CARGO SOLAR POWER (GUJARAT) PVT. LTD.

	RELEVANT PARTICULARS
	

	1. Name of the Corporate Debtor
	CARGO SOLAR POWER (GUJARAT) PVT. LTD.

	2. Date of Incorporation of Corporate Debtor
	05th June 2010

	3. Authority under which Corporate Debtor
is Incorporated/Registered
	Registrar of Companies, New Delhi

	4. Corporate Identity Number
	U40106DL2010PTC203686

	5. Address of the Registered Office of the
Corporate Debtor
	Jindal House, 1/9-B, Asaf Ali Road, New Delhi 110002

	6. Insolvency commencement date in respect
of Corporate Debtor
	13th of July 2018

	7.Estimated date of closure of Insolvency
Resolution process
	08th of January 2019

	8. Name, address, email address and the
	Bimal Kumar Sharma,

	registration	number	of	the	interim
	152-D, DDA Flats, Satyam Enclave, Vivek Vihar, Delhi 110095

	resolution professional
	

	Email Address:
	sharma_bimal@rediffmail.com

	Mobile No.:
	9810771662

	IBBI Registration No.:
	IBBI/IPA-001/IP-P00542/2017-18/10967

	9. Last date of submission of claims
	3rd of Aug 2018

	10. Classes of creditors, if any, under  clause (b) of sub-section (6A) of section 21, ascertained by the interim resolution professional
	Name the class(es)
Not Applicable

	11. Names of Insolvency Professionals identified to act as Authorized Representative of creditors in a class (Three names for each class)
	Not Applicable


	12. (a) Relevant Forms and
      (b) Details of authorized    representatives are available at:
	- Available on: www.ibbi.gov.in
Not Applicable



Notice is hereby given that the National Company Law Tribunal has ordered commencement of a Corporate Insolvency Resolution process against the CARGO SOLAR POWER (GUJARAT) PVT. LTD. on 13th of July 2018.
The Creditors of CARGO SOLAR POWER (GUJARAT) PVT. LTD. are hereby called upon to submit a proof of their claims on or before 3rd of August 2018 to Mr. Bimal Kumar Sharma, Interim Resolution Professional at the address mentioned against item 8.
The Financial Creditor shall submit their proof of claims by electronic means only. The Operational creditors, including workmen and employees, may submit the proof of claims by in person, by post or electronic means.
The claims may be submitted in the Scheduled Forms B, C, D and E in terms of Regulations 7, 8, 9 and 9-A of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016 by the Operational Creditors, Financial Creditors, Workmen or Employees and Authorized representative of workmen and employees respectively, as the case may be. The aforesaid regulations and relevant forms are available on the website www.ibbi.gov.in of The Insolvency and Bankruptcy Board of India.
Submission of false or misleading proofs of claim shall attract penalties.



Date: 20.07.2018	S/d
Place: New Delhi		Bimal Kumar Sharma, (Interim Resolution Professional) IBBI/IPA-001/IP-P00542/2017-18/10967

